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S.0. 20, dated the 9th March 2015—Department of Home (Special), Bihar vide
notification 271-H.S.C., dated 26.02.2006, Governor of Bihar, under article. 3(1) of Enquiry

Commission Act, 1952 (No. 60, 1952) Constituted a single member judicial enquiry
commission headed by Retired justice, Patna High Court, Hon. Justice Sri N.N. Singh
(Rtd.), to enquire into facts related to 1989-90 Bhagalpur communal riots for providing
Justice, rehabilitation to the victims of the riots and to prevent re-occurrence of such riots in
future. Commission last tenure extension was notified by deptt. Notification No. 9740, dated
17.10.2014 till 28.02.2015.

It the meantime, the commission has submitted its final enquiry report to the
Government on 28.02.2015.

In the circumstances, The Bhagalpur Communal riots judicial enquiry commission is
dissolved w.e.f. 01.03.2015.

(No. C/C.ILMISS.-4002/2006 Part-11—2533)
By order of the Governor of Bihar,
PARESH SAXENA,

Special Secretary to the Government.
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